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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 64/2022/EZ

In The Matter of:
Nabendu Kumar Bandopadhyay
... Applicant

Versus
State of West Bengal
& Ors.

. Respondents

AFFIDAVIT ON BEHALF OF THE RESPONDENT NUMBER 08, DISTRICT
MAGISTRATE & COLLECTOR, DISTRICT: NORTH (24) PARGANAS, AT

BARASAT.

I, Sharad Kumar Dwivedi S/o Hriday Narayan Dwivedi, aged about 43 years,
by faith-Hindu, by occupation-service and presently posted as the District
Magistrate & Collector, District: North (24) Parganas, and having office at
Barasat District: North (24) Parganas, do hereby solemnly affirm and submit
as follows:-

1. That this affidavit is being filed in compliance to the Solemn Order

dated 08.02.2024 &06.03.2024, as passed by the Hon’ble Tribunal
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- 2 That this deponent has been impleaded in the array of respondents

being respondent number 8, vide Solemn Order dated 06.03.2024

passed by the Hon’ble Tribunal.

3. That at the outset it is stated that the answering respondent denies
every allegation, contention and averment as made in the original
application as to the extent those are contrary to and/or inconsistent
with what has been stated herein, as if the same were dealt in

seriatim and traversed specifically. That nothing may be deemed to be

admitted unless specifically admitted herein.

That in the CS - Record of Rights, the classification of the said plot

bearing No. 732 in CS Khatian no. 730, measuring 1.5562 acres was

recorded as “PUKUR” (Pond).

Photocopy of the CS- Record of Rights, showing the classification as

Pukur is annexed herewith and marked with the letter ‘R-1°,

That in the RS - Record of Rights also, the classification of the sajd

ha

plot bearing No. 732 in RS Khatian no. 730, measuﬁng; 1"556‘2\;3@1@ N\
7 TR AR gy 4\ \

~~

Sy
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was recorded as “PUKUR” (Pond). it | Rean & Kol




Photocopy of the RS- Record of Rights, showing the classification as

Pukur is annexed herewith and marked with the letter ‘R-2’.

6. That, earlier in the L.R record of rights, the plot was recorded as

PUKUR.

In the revised / corrected LR - Record of Rights -the classification of the
said plot bearing No. 732 having Khatian Numbers from 2186 to 2228

respectively, in aggregate admeasuring 1.5562 acres have been corrected

from ‘PUKUR’ (Pond) to ‘BASTU’ Homestead land.

Photocopies of the LR- Record of Rights showing the corrected

,~¢lassification from Pukur to Bastu (Home stead) are annexed herewith

s-f".?\' b BN

’.:‘ \\

ar}d marked with the letter ‘R-3’.

Ltd and forty-two (42) other companies including Annex Commo trade
Pvt. Ltd. (being impleaded as Respondent No. 7) in the present O.A.
No. 64 of 2022, submitted applications before the District Land &

Land Reforms Officer, (D. L. & L.R.0), North (24) Parganas being the
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Collector praying for correction of records under Rule 166 of WBLR

Manual, 1991.

Photocopy of the said application as preferred before the District land
& Land Reforms Officer, (D. L. & L.R.O), North (24) Parganas, praying

for correction of records under Rule 166 of WBLR Manual, 1991 is

annexed herewith and marked with the letter ‘R-4".

. That after considering all the documents and also the physical enquiry
report of Revenue Inspector dated 05.04.2022, the communication
received from the Executive Officer of the said Municipality enclosing
the certified copy of the Municipal Assessment Register for the year
1970-71 of South Dum Dum Municipality was taken into
consideration wherefrom it was observed and noted by the Special
Revenue Officer- Grade-II, Office of the D. L&LRO, North 24 Parganas
that there was no existence of water body on the said plot of land and
the subject plot was being used as parking room, godown, packing
pump, darwans quarters’ and other usages. .’If}i:exfe“wgre shal post

buildings structures over the plot. W AR, .\
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A Subsequently the D.L&L.R.O, North 24 Parganas held and concluded
that it was apparent and clear that the change in the classification of
the said plot of land from the recorded classification took place long
before 24.03.1986 i.e. the date of publication in the Official Gazette of
the West Bengal Land Reform (Amendment) Act 1981. Therefore, being
the Collector under Rule 166 of WBLR Manual, 1991, the D. L. &L. R.
O., North 24 Parganas was satisfied that it was a fit case for invoking
and applying Rule 166 of WBLR Manual. In view thereof, the DL&LRO
directed the Special Revenue Officer, Grade-II to initiate the

proceedings for correction of records observing and complying with all

formalities required as per the provisions of law.

AN ERN
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¥ /S 9The "Spfé“cial Revenue Officer- Grade-II took up the matter for
B i ‘jé(l);hsi‘dé;rétion and heard the applicants. The communication received

. /[ i "“kﬁmthe Executive Officer of South Dum Dum Municipality, enclosing

e
vV i~

the certified to be true copy of the Municipal Assessment Register for
the year 1970-71 of the South Dum Dum Municipality. The said
communication as well as the records of the Municipal Assessment
Register for the year 1970-71 was taken into consideration wherefrom

it was observed and noted by the Special Revenue Officer- Gr.II, of the
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Office of the D.L&L.R.O, North 24 Parganas that there was no

L

o

existence of water body on that plot and the subject plot was being
used as parking room, godown, packing pump, darwans quarters’ and

other usages. There were shal post buildings structures over the plot.

Photocopy of the communication received from the South Dum Dum

Municipality is annexed herewith and marked with the letter ‘R-5’.

10. The Special Revenue Officer- Grade-II, Office of the D.L. &L.R.O
disposed of said proceeding on 09.12.2022 directing the Revenue
Officer attached to the office of the B.L&L. R. O, Barrackpore-II,

District: North (24) Parganas to execute the order (Tamiling),correcting

:, theg classiﬁcation of the subject plot No. 732 from ‘PUKUR’ (Pond) to

AZRU “BAS’I‘U” (Homestead land)in the LR - ROR(Record of Rights).
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(‘,: ~w~fﬁotocopy of the direction issued by the Special Revenue Officer-

Grade-II, Office of the D.L. &L.R.O to the office of the B.L&L. R. o,

Barrackpore-II, District: North (24) Parganas to execute the order

(Tamiling) on the subject plot in the LR-RoR,(Record of Rights) from




[O
<4 ‘PUKUR’ (Pond) to “BASTU” (Homestead land) is annexed herewith and
v

marked with the letter ‘R-6’.

11. That a joint field inspection of the plot in the premises No.100,
Dum Dum Road, P.S.-Dum Dum bearing Dag no. 732, was conducted
in presence of the Additional District Magistrate & District Land &
Land Reforms Officer (A.D.M& D.L&L.R.0), North 24 Parganas, Sub-
Assistant Engineer, South Dum Dum Municipality, Environmental
Engineer, West Bengal Pollution Control Board and Officials from
Environment Department and State Wetlands Authority. The
representative of project proponent was also present during the field
visit. The inspection team made the following observations:-

1. “No waterbody was observed in the project site including Dag No.
732.

2. No permanent construction was observed. The land was vacant
except for a small site office. An iron made structures was also
observed.

3. Entire project site is secured by a boundary wall.

From ROR it is seen that Dag No. 732 consists of 1.5562 acre.”
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X A DhOtocopy of the field visit report dated 23.06.2023 along with the

phOtographs of the suit plot are annexed herewith and marked with the
letter R-7".

12. That it is most respectfully submitted that for maintaining the
land records properly, survey & settlement of the lands are conducted
from time to time. Before independence, CS operation was held. After
independence, two survey operations namely, RS and LR operation
have been carried out. Out of total 42302 mouzas in West Bengal, LR

survey operations had been completed in respect of only 41094

mouzas upto the year of 2015.

Considering this, the state Government took initiative to survey and
update the land records of the remaining 1208 mouzas following stage
omission/ amalgamation procedure as those mouzas comprising in
the seven districts of West Bengal are mainly urban areas and thickly

~ populated The land in question is situated within Purba Sinthi Mouza

) _ “ and that mouza is one of those 1208 mouzas.

Z\ 15 l Tﬁé-:éiate Government, Vide Memorandum No. -523 .Lp /1A-07 /14

Dated 12.02.2020, declared that in respect of the Purbg Sinthi mouza,
the Khanapuri Bujharat stage shall be amalgamated with the
attestation stage and the same would be placed directly into draft
publication stage. Therefore, for preparation of L.R ROR, RS records of

rights made in the year 1956, has been reproduced in the form of ‘One
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Man One Khatian’ without revision, alteration, modification or
Correction of any entry in any khatians relating to right, title and
interest in land or relating to the area, character and classification of
land. In view thereof, the classification of the land in question i.e.
plots no. 732 which was recorded in the RS ROR as ‘PUKUR’ was also

noted as ‘PUKUR’ in the L.R ROR.

Photocopy of the Memorandum No. -523 -Lp /1A-07 /14
Dated:12.02.2020 is annexed herewith and marked with the letter ‘R-

8’.

13. That Rule 166 of the West Bengal Land Reforms (WBLR) Manual
enumerates the procedure to be adopted while disposing a petition

preferred for conversion of land which is detailed quoted herein below:

“166. (i)While disposing of a petition Jfor conversion, it may come to the notice
of the Collector that the land has been already converted to some use other
than that appearing from the record-of-rights. Such a case should normally be
dealt with undersection 4(4). In such cases, it should pe enquired as to
whether the change in use has been made in the usual course of nature or by
deliberate action on the part of the applicant or any other person; and, in the

latter case, it should also be ascertained whether the change took place before

\"

iz of. the West Bengal
azéc;\?\ ‘ ng

TRUL L4y

24.3.86 i.e. the date of publication in the oﬂi%a ]

Land Reforms (Amendment) Act, 1981. ) 7 %
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(i) If the change in the use of land has occurred (a) in the usual course of
;lature, or (bjhas occurred at a time when such change was not unlawful,

(vide proviso to section 4B),or (c) has occurred due to developmental activities
of the Government or of a local body in the surrounding area, or (d) due to
urbanisation in the surrounding area, the applicants should be informed that
the change is being noted in the record-of-rights, and the said record should
be corrected accordingly in due course. If there was a reasonable cause made
behind the change that occurred, the Collector may consider on the merit of
the case if post-facto permission should be granted. [In this connection the

expression "without any reasonable cause" in section 4(4)(a) may be referred

to.] On the other hand if it is proved that the change was deliberately made

without reasonable cause after24.3.86, the land may be vested under section

4(4)(a) or penal action may be taken under section 4D unless prosecution

under section 4D is barred by limitation under the Code of Criminal Procedure.

(iti) It is apprehended that there may be many cases of unauthorised change

in land-use where no application for permission to make such change has

even been made Revenue Inspectors shall make enquiries regarding such

unauthorised conversion during their tour in their areas. If any such case

comes to notice, penal action as contemplated in subsection (4) of section 4 or

section 4D should be taken, unless the Collector grants post facto permission

as mentioned in sub-rule (i) above. Where conversion has been made before

making application for permission.

(iv) While deciding a matter as mentioned in sub-rules (), (ii) and (iii) above,

the emphasis should be on the bonafides or absence of bOnaﬁ Hes of the

person making change in land-use.”
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14. With reference to the statements made
application it is wrongly alleged that the Dag No. 732, admeasuring 10

acres of land is being filled up. Such allegation are incorrect and false

in the Original

with malafide intention, it is absolutely incorrect to allege that Plot No.

732 is being filled up.

15. With referénce to the statements made in the Original

application I deny that the water body admeasuring 10 acres is being

filled up with help and active support of the state respondent.

It is further stated that the Dag No. 732 was admeasuring only 1.5562

acres against 10 acres wrongly and mischievously stated by the

applicant.

16. With reference to the statements made in the said Original
application I deny that the said original application is made with
Bonafide intention. I further say no cause of action is made out for
filing this frivolous original application in the present facts of the case.
I also deny that petitioner will suffer any kind of irreparable loss and /
or injury if orders are not granted as prayed for. I further say that the
said original application is based on conjectures, devoid of any
material evidence or records and totally baseless. I also state no prima
facie case has been made out and vehemently deny that balance of

convenience lies in favour of the petitioner. I also submit that the

original application is liable to be dismissed.

17. That this deponent states and submits that the instant affidavit
has been prepared based on office records and documents available at
the office of District Land and Land Reforms Officer Barasat and on
perusal of the same and further submits that this deponen'tv will
comply with any direction passed by the Hon’ble Tribuna] and Af any -.
inspection is required to be carried out further the same will Certamly

be carried out as per directions of the Hon’ble Tribunal.
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~ 18. That it is most respectfully prayed that this Hon’ble Tribunal
may kindly be pleased to pass necessary Order/Orders as is deemed

fit for the ends of justice.

él/\;(YAL I‘("\WV bwirw

Identified by me
/ ) ,a a@t - Deponent w
Advocate e District Magistrate
North 24-Parganas, Barasat

State of West Bengal

wg[:m[zmo

City Civil Court

VERIFICATION:

oFwesy”  vemmeamon. o
FWe2~ 3 0 APR 2024

T

g

I, the deponent above- named, do hereby verify and declare that the
statements made in the aforesaid paragraphs are true and correct to the
best of my knowledge and information derived from the records as available
in the office of the District Magistrate & Collector, District: North (24)
Parganas, at Barasat and I believe that nothing material has been concealed

there from.

H
Verified at Kolkata on the ?.Day of April, 2024.

Identified by M Chavod Kuamay bwiveds
7 1 Depo t
%? [ / DistricIf)Mrzgirsltx'ate
ta

Advocate North 24-Parganas, Barasat

te of West Bengal
w8130 }2%’ /
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Mouza-Purba Sinthee
Dist 24 Parganas

PS. Dumdum

J.L. No. 22
Khatian No. 730
Touzi No, 129%

2833

Re. Sur No. 11 (G.I).1)
Pargana- Panchanna Gram
South Dumdum Municipality

In respect of Superior Right Payable in respect of
" this right

Respective Rent Crus Remarks

Share

Khatan | Particulars and
No. with | possessor in brief
Part

1 Collector of 24

| Parganas on
behalf of the
Emperor of India

Rent free

1/-

|

Share

" “Partculars and
possessor of this right

Particulars and Share
possessor of this

right

Group

Group
No. N No.

Rehai taluk........
Hrishikesh Shil
Keshablal Shil

Sons of Krishna Das
s Shil

Of No. 42, Muktaram
Babu Street, Kolkata

Having Intermediary
permanent right

Gostha Behari Shil
Pulin Behari Shil
Son of Balavdas Shil
Of No. 42, Muktaram
Babu Street, Kolkata

Re.1/-

S B R - (Rubber Stamp) |
Note or changed under Section

105/106/108/ 109 with Case

No. & year

K

J2ens

s

()
- A

a

,.___.’_-.,, —l

|

) . undet ch,lion_i
and from date ‘

]
Cessy

I

Closs of this |
oiphit endd
speciul Rule
ard Appendix

Renut hee
Grand Divn. 1
Sub w11
Holding No.
101, 102,
103, 104,
104aA

T
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Khatian No. 735~

Land in KhasPossession in this right

A EAR

Possessor of [ Classor | Remarks “Total area Share of Area of land in
dag the North Land of Dag this right in | the share of
boundarics the Dag this right out of
the Dag.
| . ] o
1 A. ] Dee A J Dec
727 | Gostha Behari | Homestead | Building-4, Privy-1 33219
land Hrishikesh and
798 | others -
| Self Pond Hrishikesh and 2750
| homestead others
\ | land
;729 -do- Danga Hrishikesh and | 1788
; others ( i
730 -do- Pond Hrishikesh and 2306
others
745 Drain Hrishikesh and 0256 8 anna 0128
others .
747 | Do Hrishikesh and 0050 8 anna 0025
others
651 Self garden Pond Gostha Behari and 1313
| others
| 652 Self pond Garden Gostha Behari and 5275
| others
653 Drain Gostha Behari and 0206 8 anna Q103
others
655 Self garden Garden Gostha Behari and 1] 0594
others
656 -do- Doba Gostha Behan and 0969
others
657 Drain Gostha Behar and 0406 8 anna ’ 0203
others
731 Self Garden Gostha Behari and 16938
homestead others
“land
732 | -do- Pond Gostha Behari and 1| 5662
| others
733 Drain Gostha Behari and 0400 8 anna 02200
others |
Total area of the Land under own possession: 9| 1373 |

Khatian no. of the
recipient of rent

Khatians of subordinate right

Sd/- illegible
22.2.51

"Sd/ illegible
o Officer in Charge,
District Record & Copying Depatunent

North 24 Parganas, Harasat

Sy tlegible
19.6.23
Total are under subordinate right - —
T Grand Total | 97 13737
= — B
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. Mouza-Purba Sinthee J.L. No. 22 {
Dist 24 Parganas Re. Sur No. 11 (G.D.1) Khatian No. 730 [
P.S. Dumdum Pargana- Panchanna Gram Touzi No. 1298 l ]
South Dumdum Municipality 2833 i
———— — . —_— i = &
N In respect of Superior Right Payable in respect of .. .under Section }
this right and from date '
Khatian Particulars and Respective Rent Cess Remarks Rent Cess (
No. with possessor in brief | Share L
Part ,
t
1 Collector of 24 1/- Rent free g Together with i
Parganas on Khatian No. i
behalf of the 1256, 1257 !
‘ Emperorindia Sd/- illegible i
| West Bengal RO {
Govt. B/F 809 Kha. !
No. 810, 811 t
Rent free ! .
Khatian no. "?
1004, 1005, Atlested i
1008, 1009, Sd/- llcgible t
1032, 1013, Revenue [
1035, 1036, officer I
1038, 1039, DS 455
i | 1041, 1042, .
o 1044, 1045, —[ !
1045, 1032, '
1033, 1016, ? i
44(2)a 1017 i
25 }
| Group Particulars and Share Group Particulars and Share Class of this !
No. possessor of this No. possessor of this right right and £
right . special Rule
and Appendix
Rehai Taluk o
Hrishikesh Shil Estate
| Trustee and others; Having Intermediary
Kalachand Shil § N
I ishikesh-Shi pertnanent right
Nader Chand Shil
[ Prem Chand Shil
| Sons Keshablal Shil
| Menaka Bala Dasi Rent [ree
Bhagawati Dasi :
‘ D/o Hrishikesh Shil grand Divn. 1
Of No. 18 Muktaram b )-_DIV 11
| Babur Street, Kolkata. Holding No.
I 101,102,
Gosta-Behari-Shil L03, 104,
Brindaban Chandra Shit 1094
| Bulin-Behar-Shil-Golak
! Chandra Shil i
| i
| Srinath Shil B
| Sons of Gostha Behari P
{ Shil [
| Laxmi Kanta Shil [
i Son of Ramesh Chandra Py
Shil LR
OFno43-Muktarain o
| Babus StreetKolkata ;
Of no. 26, Muktaram |
Babur Street
Kartick Chandra Shil
Kashmath Shil
Paresh Nath Shil
Jagannath Shil )
Kedarnath Shil ' 5
Sons of Pulin Behari 8hil | ______ . pa
Of No. 32, Kuktaram i
Babur Street, P.8, Re.1/- -t
Jorasanko, Kolkata-7

[ Note or changed under Section
105/106/108/ 109 with Case

No. & year Coming from Part Khatian No. 1172
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|

Oog 1 Possoscor of dag | Clase of Lard Remares | Tag zeacd | Swrdws
e i ’ on Rl §-~-
| boundares .
| A | Dec |
T T T e e | .
BB 707 GoshaRona | Momesiesdbnd | BukdngdSewi | | 526 Res
| 106 |
[ Washikesh a'achand |
| and others H |
728 | Sell-homostead | Pond HrishikeshKaizsrand | &
land andginan i
Pe 120 | <o Danga Weshkesh Kalscrars || 1382 "
107 From—Kha—No- 36othens i ‘ ’
1266 Ret |
7220 | do Pond Hrshikesh Kalscraad 238 - |
. andotres |
45 Drain Heshikesh Kalacrand | Ge Bz
12674256 and ohers for
discharging water -
242 Do Hrishikesh for 030 o
Drain Gischaming water
1004 others- Brindoan & Ors
PB 652 | Selfpond-1008 | Garden Gestha Bahariang 4000 Re i
91 ethers- Brindban & Ors
652 -1012 | Faclory «
653 Drain Gostha Bebadi ang 0206 Savz
ofers- Brindoan & Ors. |
PB 655 | Seil—homestead | Garden Gostha Behasi and 8oz Relt |
[ % Jond ofhers Bringoan &0rs. P
| 65 | o100 Deba Gestha Bevad and coss Reu |
—4004 ohers- Bincban 80rs | H
657 | 1033—03 | Drain Gostha Behiasiand | ous 8 |
1008 ethers Brincban &0rs. ! |
1006—1042 1 |
B4 | Sellhomestead | Gardea Gostha Behad-and | % e3s Relf 3
land—1009 others Brindban & Os | !
‘ W2 | do— 1008 | Pond Gostha Behari arg | 4 ss2 Ralt B
\ ethers-Brinchan & Ors | i
# | em Drain Gastha Behasiard | 0403 EES
othess- Brindban & Ors 1 |
§1g 652 1605 Danga Brindban and others | 1% Reu
1529
PB 727 | 1009 Homesleadland | Kabchard andsthers | cese Reu
06 w21 | 101 House-2 ‘
Poss:- Sukumar Das
Son-olday Kumar Das
fomthe year 1356 {
4%2 Hermestead-lard Kalachand O i | o288 e
Poss. Brogai Secss | i
Roy-sell from tha year |
4356 House + [ |
2rd Homestoadland | Kalachand Om ’ | o3 Reu
1725 Psss-JiendaNam ) {
Anukul Singha Roysalf
Fromtheyear 1355 (
Housa-4 |
727 | Undor—KiNo. | Homestoadisnd | Kalachand O | Ret
726 | 4267 PossRauBaaSaha | u
. Ssk-om—1356yoer
House-4
m 23/4 Homestcadland | Kalashand Ors. ‘ 8050 Rau
1727. BO PRoss-NakGopat Saskas |
SonotKashsCiangm |
|
Safkarsol fomine |
21 (Twenly one) dags '
Carried forwarded Khatian no. 811 Total area of e Land under cwn possession
e
| naten no. o re tocient of rent Khatians of subordrete gt~ -
ThisKhatar: 13325 CF ka No 38 1mm T —
Kh No 89 B
Kh NO. 811 8408
— . 47 -
........ — Total are under subordinate rg™ 1
Grang Tonz T e
_ ___._.,-\_ —————— %

Khatan No_ /30

Uumlobd_csky

Land in Khas Possession i this ghi
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Government of West Bengal
Office of the Block Land and Land Reforms Officer

INFORMATION OF DAG

[1509222]

District: North 24 Parganas Block- Barrackpore-2
Mouza-Purba Sinthee J.L. No. 222 Police Station- Dumdurn
Dag No. 732 Class- Homestead land Area of land-(A): 1.556,2
Old Dag No. 732 : -
Khatian Class Share Sha'r‘e in  Particulars of Raiyat Remarlcs
No. the

area(A) o o

218& Homestead land 0.0232  0:0362 Admit Dealers Pvt.
- : Ltd. on its behalf
Director of self

2187 Homestead land 0.0232 0.0362 Alternative
: Dealtrade Pvt. on its
behalf Director of
self

218% Homestead land 0.0232 0.0361 Ananta Dilcom. Pyt.
ltd. on its behalf
Director of 34,
Auckland Place

2183 Homestead land  0.0232  0.0361 Annex Comotrade
Pvt. Ltd. on its
behalf Director of

- oself

2197 Homestead land 0.0232  0.0382 Arohi Triup Pvt. Ltd.
on its Sehalf
Director of Self

2191 Homestead land  0.0232 0.0362 Sempal Merchants
Pvt. Ltd. on its
behalf Director of

Self

2192 Homestead land 0.0232°  0.0362 Baviscon Vintrade
Pvt. Ltd. on its ‘
behalf Director of

self
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Government of West Bengal
Office of the Block Land and Land Reforms Officer

INFORMATION OF DAG

r
(1509222) ;

!
District: North 24 Parganas Block- Barrackpore-2 e 2
Mouza-Purba Sinthee J.L. No. 222 ' Police Station- Dumdum
Dag No. 732 Class- Homestead land Area of land-(A): 1.5562 1
Old Dag No. 732

f
Khatian Class Share  Sharein  Particulars of Raiyat Remarks ;
No. the /

- area(A) . o

2193 Homesteadland 0.0232 0.0362  Champak Suppliers
Pvt. Ltd. on its
. ' Director of self =

2194 Homestead land  0.0232  0.0362 Circle Banijya Pvt.
Ltd on its behalf
Director of self

2195 Homestead land 0.0232 0.0362 " Dhankuber Vincom
Pvt.Ltd. on its behalf o
Director of 3A, - L
Aukland Place ' o

2196 Homestead land 0.0232 0.0362 Electro Merchant
Put. Ltd. on its
behalf Director of
self

~, 2197 Homestead land 0.0232  0.0362 Faster Agency Pvt. :
‘ Ltd. on its behalf 1
~ Director of Self b

2198 Homestead land 0.0232°  0.0362 Finlink Dealers Pvt.
Ltd. on its behalf
Director of Self

2199 Homestead land  0.0232  0.0362 . Footmark Binimoy
Pvt. Ltd. on its
Lehalf Director of
self

et —

Page 2 of 7

26.06.2023 04:00 PM
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0%} 0.0399 0.00uY e foaEs o o
TF CREIA
Ti-fas
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Government of West Bengal _
Office of the Block Land and Land Reforms Officer
INFORMATION OF DAG _
(1509222]
District: North 24 Parganas Block- Barrackpore-2
Mouza-Purba Sinthee J.L. No. 222 Police Station- Dumdum
Dag No. 732 Class- Homestead land Area of land-(A): 1.5562
Old Dag No. 732
Khatian Class Share = Sharein  Particulars of Raiyat Remarls
No. the :
area(A) _ [
2200 Homestead land 0.0232  0.0362  Function Vinted Pvt.
I.td. on its-behalf
Director of self
2201 Homestead land 0.0233  0.0362 Godluck Marketiles
v L Pvt. Ltd. On-its
behalf Director, of
self
2202 Homestead land 0.0233 - 0.0362 Imagine Vintrade
Pvt. Ltd. on its
hehalf Director of
3A, Aukland Place
2203  Homestead land 0.0233  0.0362 Ivory Tradecom Pvt.
' Lid. on its behalf
Director of self .
2204 Homestead land 0.0232  0.0361 - Moda Distributors
Pvt. Ltd. on its
behalf Director of
Self
A A 2205 Homestead land 0.0233  0.0362 Jordan Banijya Pvt.
. Lid. on its behalf
Director of Self
2206 Homestead land 0.0233 0.0362 Kister Dealers

on its behalf
Director of self

eI N
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Government of West Bengal

Office of the Block Land and Land Reforms Officer b

I

INFORMATION OF DAG '

[1509222] &

5

; 4

District: North 24 Parganas Block- Barrackpore-2 e g

Mouza-Purba Sinthee J.L. No. 222 ~ Police Stat_ibn- Dumdum :

Dag No. 732 Class- Homestead larid Area of'lgnd-(A): 1.5562 ?

Old Dag No. 732 & : ;}

%

Khatian Class Share Share in Particulars of Raiyat ~Remarks %
No. the

area(A)

2207 Homestead land 0.0233 0.0362 Obtain Commercial

on its behalf
Director of self

2208 . Homestead land 0.0233 0.0362 Olivia Vintrade Pvt.

Ltd. On its behalf
Director of self

2209 Homestead land 0.0233 0.0362 Positive Dilmaﬂ;
; : . Pvt. Ltd. onits:. - |
' behalf Director of

2 I N RN A T TN

self | %
2210 Homestead land 0.0233  0.0362 Prantik Sales Pvt. .- o
' Ltd. on its behalf. - ¥
Director of self %
2211 Homestead land 0.0233  0.0362 Rashidhan H
: Marketing Pvt. Ltd.. §
on its behalf. = -
Director of Self
2212  Homestead land 0.0232  0.0361 Refine Tieup Pvt, 3
' , ; Lid. on its behalf ; :
b Director of Self K,
2213 Homestead land 0.0233  0.0362 Reward Dintrade
v Pvt, Ltd. on its - i
/ : « behalf Director of &
7 : i}
. : g self ' ;
. ‘. i‘
- o Wy PSS - - V)‘;
ki
Page 4 of 7 ?

26.06.2023 04:00 PM
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' Government of West Bengal i

Office of the Block Land and Lelxud Reforms Officer

INFORMATION OF DAG

[1509222]
District: North 24 Parganas quck-__Ba:;ac‘kpore-Q L
Mouza-Purba Sinthee J.L. No, 222 Police Station- Dumdum

Dag No. 732 ; Class- Homestead land Area of land-(A): 1.5562 '
Old Dag No. 732 : L'
2

Khatian Class Share  Sharein  Particulars of Raiyat Remarks
No. g £ - -the . ; : r‘;
: St area(A) AR [e,

2214 Homestead land .0.023'3 © 0.0362 . River View ’I‘riup :
, ; : Put. Ltd. on‘its .
behalf Director of 4
%285\ Homestcad land. 0.0233  0.0362  Salvo Agencies Pt

Ltd. On its behalf : :

‘ Director of self e

2216 Homestead land . 0.0233, - 0.0362 Sankalp Comisales - ,
AN : \ Pvt. Ltd. on its

behalf Director of
self :

2217 " Homesteadland 0.0233 00362  Siylight Comodil
_ Pvt, Ltd. on its

behalf Director of
self

2218 - Homestead land 0.0233 0.0362 - Star point Agencies
- Pvt. Ltd. on its

behalf Director of ' i

_ Self . £ : \

e 2219 Homestead land 0.0232  0.0362 Sanview Comsales :
3 ; Pvt. Ltd. on its p

3 behalf Director of -
3 ‘ ' Self ; :

Yoot X

2220 Homestead land 0,0232  0.0362 Super Dealtrade Pvt,
: : St Ltd. on its behalf
Director of self

A

g
i
i
4
$
3
?
1
3

:
L

g rr
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Government of West Bengal .
Office of the Block Land and Land Reforms Officer

" INFORMATION OF DAG
(1509222]

District: North 24 Parganas Block- Barrackpore-2 ' '
J.L. No. 222 . Police. Station--Dumdum

Mouza-Purba Sinthee Statlo
Area of land-(A): 1.5562

Dag No. 732 ~ Class- Homestead land
Old Dag No. 732

Khatian Class Share Sharein  Particulars of Raiyat Remarks
No. the L
: area(s) _ et 5 R

Pvt. Ltd. onits -
behalf Director of -
self e

2221 Homesteadland 0.0232  0.0362  Tangible Marketing

2222 Homestead land - 0.0233 =~ 0.0362 . Tassel Comotrade -
' - Pvt. Ltd. On its
behalf Director of
self '

2223 Homestead land 0.0233  0.0362 Topstar Agencies -
: L “Put. Ltd. on'its.
behalf Director of .-
self - o :

2224 Homestead land 0.0233 0.0362 Towell Sales Pvt, -
Director of self -

2225 Homestead land 0.0233  0.0362 Truthful Tradelinks
Pvt, Ltd. on its
- behalf Director of
- Self .

2226 Homestead land 0.0233 0.0362 Unnati Dealmax;k
Pvt. Ltd. on its
behalf Director of

. Self

2227 Homestead land 0.0233  0.0362 View Point =
Comotrade Pvt. Ltd.
on its behalf

Director of self

.n-—”"‘—‘\‘__‘", """ ' ————— 4t s ——

S (TR
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Government of West Bengal
Office of the Block Land and Land Reforms Officer
INFORMATION OF DAG

i (1509222]
District: North 24 Parganas Block- Barrackpore-2 - &
Mouza-Purba Sinthee J.L, No. 222 : Police Station- Duradum
Dag No. 732 Class- Homestead land Area of land-(A): 1.5562
0ld Dag No. 732 . P
Khatian _Class Share  Sharein  Particulars of Raiyat Remarks
No. © the .

: _area(A) _ L

2228  Homesteadland 0.0233  0.0362  Winser Triup Pvt.

Ltd. on its behalf

- Director of self
N 1.0000 _ 1.5562

Page 7 of 7

26.06.2023 04:00 PM

Certified to be the English translation of Information of .Dag.s-in Bengali
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To,
Mrs. Shama Parvin. IAS.
DL& LRO & ADM (LR),
North 24 Parganas.
Barasat.

Subject: Request for allowing correction of record of Pukur to Danga in L.R.

Dag No. 732 (R.S. Dag 732 having area 155.62 decimals of Mouza- Purba
Sinthi, J.L. No istri

.-22, Block - Barackpore- II, District - North 24 Parganas.

Respected Madam,

We thank you for giving us patient hearing and giving us opportunity to explain
our side. :

In Feb 2022, as per Banglar Bhumi records, classiﬁcati_on of one of our plot was
changed to Pukur from Ba.stu without giving any opportunity to us. As there are
many similar cases at office of BL&LRO, Barackpore- II, where land was classified
as Bastu before L.R. publication and once records are uploaded on Banglar
Bhumi, they are automatically changed to Pukur so we did not gave that much
of importance to the matter till we received notice claiming that we have filled up
the water body and so conversion is cancelled. Madam it was totally a baseless
allegation and mistake of the office of BL&LRO and so we request you for the

correction of record of L.R. Dag No 732.

Regarding subject above, we would like to pPresent our side in detail as

follows:-

1) We, 43 companies within the meaning of the Companies Act, 2013 Jointly
purchased lands measuring 297 cottah (Almost 5 Acres) together with
structure standing there on, comprised in R.S. Plot No 650, 652, 653, 655,
731, 652 and 732 of Mouza: Purba Sinthee being Municipal premises no
100, Dum Dum Road, Kolkata 700030 by virtue of registered Deed of
Conveyance dated 15th June, 2011 from the erstwhile owners of the land
Smt. Indrani Sil and others. All these 43 co-owners are coming up with
Integrate 8@&1 Croject in above said land of approx. 5 acres. This
state of/%@gd\)l@nshxp during the construction wij] create
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direct employment of 1000 and indirect employment of 4000 peopie. This
highly employment potentic;ll project had received all the due permissions
from: - (a) Mutation & conversion of Land from BL& LRO, BKP.II in 2015
and (b) Building plan sanction by South Dum Dum Municipality after
proper site inspection and payment of fees. We can assure that this project
is in the interest of the public at large and will change the economical

demography of the entire area.

That after acquiring Title to the Property by registered deed as aforesaid,
we have applied for Mutation in the Revenue Record & at Municipality.
Both the authorities after making conducting site Inspection (the
inspection report shows there is no existence of water Body at all and there
is a high land) and on being satisfied mutation was granted to all the co-
owners. Municipaﬁty Granted mutation on 09.01.2012 while BL&LRO,
BKP-II created 43 new khatians being No. 2186 to 2228 on 15.03.2015. It
is persistent to mention that BL&LRO, BKP-II office accepted approximately
7.86 lacs through T.R. Challan as fees for mutation in year 2013 & granted
mutation with classification Bastu, specifically for subject R.S. Dag 732.

3) South Dum Dum Municipality after detailed spot enquiry gave the mutation
and allowed Plan sanction. [t is evident from the documents that character
and classification of land is Vacant Land with Building a-t Mouza- Purba
Sinthee, J.L. No. 22, entire land area (including R.S. Dag No 732) being 14
Bighas, 17 Kathas, 7 Chittacks, 42 Sq. Ft. Municipal Authorities shall

never sanctioned building plan if there would have been presence of anv

pond in dag no.732.

o

) It is well known fact, which can be confirmed from the locals on conducting
the discreet enquiry that in early 1970- 1980s due to high developmcnl

activity & urbanization these dags might have been leveled/ filled up and
although it was recorded as pukur but due to passage of time it’s physical
character changed as it was epicenter of the developmental activities such
as construction of state highways, Municipal Roads due to its clo%t‘

proximity with Calcutta International Airport on one side & Kolkat
v Kolkata
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Municipal Corporation area on other. We have attached copies of satellite
images arranged year wise starting from year 2004 till 2022 where you
could easily see there is no presence of water body in R.S. dag no 732. In
fact from satellite image you can see dag 732 has full grown trees which
should have taken minimum 20-25 years to grow that size. So we can

confidently state that the classification of said plot was changed long long
back.

Ul

The classification of subject land were recorded at RS stage that is between
the years 1955 to 1960. For this Mouza KB stage recording was not done
and all the classification of Mouza- Purva sinthi was recorded directly from
R.S. to L.R. stage without going thfough K.B. stage. If there would have
been KB stage, then land department could have checked the physical
status of land around year 1980, since KB is not done, even if there would
have been any changes in physical classification of subject plots, those
could not have been corrected and thus classification of RS ROR is

replicated ditto as it is, in L.R. ROR, Which is not at all correct.

6) Please find attached, the copy of the Municipal Assessment Roll of year
1955 which says building & RT Shed was located on these plots including

R.S. Dag 732 which means that classification of the subject plot was
changed way before 1980s. ‘

7) That as per rule 166 of the West Bengal Land & Land Reforms Manual

1990, if conversion of land from one class to another took place in the usual

course of nature before 24.03.1986, i.c., the date of publication in the

official gazette of the West Bengal Land Reforms (Amendment) Act, 1981
and if the change in the use of land has occurred due to (a) in the usual
course of nature, or (b) has occurred at a time when such change was not

unlawful, (vide proviso to section 4(B), or 4(c) has occurred due to

developmental activities of the_. Government or of a local body in the
surrounding area, or (d) due to urbanizatjon in the Surrounding area, the
said record should be corrected accordingly in due course. [f there was a
reasonable §agse made behind the change that occurred, the Collector may

consider on the merit of the case if post facto permission should be granted

Page | 3
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¥rom all the above points, we can~easi1y place on record that that, this project is
of immense public interest and to complete this project, the classification (Pukur
as recorded in ROR) should be changed to Danga by invoking application of RULE
166 OF WEST BENGAL LAND REFORMS MANUAL 1990 (as it’s a high land since

long long time) because we have submitted many papers to prove that the

classification was changed way before 1980s.

We therefore request you to please look into the matter and rescue us from this
situation by providing your kind support.

Thanking you,
Yours faithfully,

For Sunview Commosales Pvt. Ltd. & 42 others.

(Wpom

(Vimal Agarwal)
Authorized Signatory.

Attached:
1. Assessment Roll of 1956.

2. Satellite Images since 2004.
3. List of Owners.

4. Physical photographs of the Site.

Page | 4




m\ South Dum yum Mumclpallty @

w{\ r(.w? Nager Bazaar, Dum Dum Road, Kolkata-74 Annexu &(.Q——RS—

Phone: 2560 2357, 2560 2743; E-mail: southdumdum 74@gmail.com

Memo No. SDM/1026/XXIV ] Date: 16" November 2022

The District Land & Land Reforms Officer,
North 24 Parganas,
Barasat.

Sub:  Nouce of Appeal Case No. 1230 of 2022 1n the matter of Winsher Tie-Up
Pvt. Lid. VS B.L.&L.R.O., Barrackpore-11

Ref: Your Memo No. A-1230/2022/2972/Law-Cell/L&LR(N)/2022
dated 19/10/2022.

With reference to the above this is to inform vou that the Assessment Roll for the year 1956-
© 57 is not available at this Municipality. As per Municipal Register a record for the year [970-71 has
been found. A certified copv of the same is attached for vour ready reterence.

Yours faichfully

Pt Assecament Roll s mendoned above. ‘
Q—%é/ M
Executive Offic

South Dum Dum Municipality

X
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Administrative Building,

Memo No. L-13011(11) /117 / 2020- DL&LRO /

To

s

-~
™ 1
h E

Armeruse — RL
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Government of West Bengal

OFFICE OF THE ADDITIONAL DISTRICT MA GISTRATE &
DISTRICT LAND & LAND REFORMS OFFICER, NORTH 24-PARGANAS

The Block Land & land Reforms Officer
Barrackpore-II, North 24 Parganas.

R.O.R from PUKUR to BASTU i

8 Floor, P.O. Bara
Phone No. -033-25846301, Fax No.

=3}/

sat, Dist. North 24-Parganas, Pin. 700124, West Bengal

-033-25523667, e-mail- dllro.n24pgs@gmail.com

LF3

=/ 202

Date:- 23/12/2022

Sub:- Correction of Records — Of — Rights of 43 companies

in mouja- Purva Sinthi J.L. no. 22, Plotno. L.R./R.S.732

The 43 companies application noted below prayed for correction of classification o

n mouja- Purva Sinthi J.L. no. 22 R.S/L.R. Plot no. 732.

So you are requested to correct the ROR as per annexed order sheet.

SI No. Name of the Companies Mouja J.L. no. Plot no. RS/LR Remarks |

01 Sunview Commonsales Pvt. Ltd | Purva Sinthi 22 732 T
02 Alternative Deal Trade Pvt. Ltd Purva Sinthi 22 732 T
03 Champak Supplies Pvt. Ltd Purva Sinthi 22 732 T
04 Circle Vanijya Pvt. Ltd Purva Sinthi 22 732 I
05 Function Vintrade Pvt. Ltd Purva Sinthi 22 732 ]

' 06 Joda Distributors Pvt. Ltd Purva Sinthi 22 732 T
07 Unnati Dealmark Pvt Ltd Purva Sinthi 22 732 =
08 Winsher Tie Up Pvt. Ltd Purva Sinthi 22 732 T
09 Admit Dealers Pvt. Ltd Purva Sinthi 22 732 [ e
10 Anant Dealcomm Pvt Ltd Purva Sinthi 22 732
11 Annex Commotrade Pvt. Ltd Purva Sinthi 22 737
12 Arohi Tieup Pvt. Ltd Purva Sinthi 22 732 |
13 Assemble Merchantes Pvt. Ltd | Purva Sinthi 22 | 93 T—————
14 Baviscon Vintrade Pvt. Ltd Purva Sinthi 22 732 T/
15 Dhankuber Vincom Pvt. Ltd Purva Sinthi 22 732 |
16 Elect Merchants Pvt. Ltd Purva Sinthi 22 732
17 Faster Agencies Pvt. Ltd Purva Sinthi 22 732

18 Finlink Dealers Pvt. Ltd Purva Sinthi 22




ZIA . (fﬁ t =

Name of the Companies Mouja J.L. no. Plot no. RS/LR Remarks
Footmark Vinimay Pvt. Ltd Purva Sinthi 22 732
Goodluck Mercantiles Pvt. Ltd Purva Sinthi 22 732
Imagine Vintrade Pvt & Ltd Purva Sinthi 22 732
Ivory Tradecomm Pvt. Ltd Purva Sinthi 22 732
Jordan Vanijya Pvt. Ltd Purva Sinthi 22 732
Keyster Dealers Pvt. Ltd Purva Sinthi 22 732
Obtain Commercial Pvt. Ltd Purva Sinthi 22 732
Olivia Vintrade Pvt. Ltd Purva Sinthi 22 732
Positive Dealmark Pvt. Ltd Purva Sinthi 22 732
Prantik Sales Pvt. Ltd Purva Sinthi 22 732
Rashidhan Marketing Pvt. Ltd Purva Sinthi 22 732
Refines Tieup Pvt. Ltd Purva Sinthi 22 132
Reward Deal Trade Pvt. Ltd Purva Sinthi 22 732
Riverview Tie up Pvt. Ltd Purva Sinthi 22 732
Salvo Agencies Pvt. Ltd Purva Sinthi 22 732
Sankalp Commosales Pvt. Ltd Purva Sinthi 22 732
Skylight Commodeal Pvt. Ltd Purva Sinthi 22 732
Starpoint Agencies Pvt. Ltd Purva Sinthi 22 732
Super Deal Trade Pvt. Ltd Purva Sinthi 22 732
Tangible Marketing Pvt. Ltd Purva Sinthi 22 732
Tassel Commotrade Pvt. Ltd Purva Sinthi 22 732
Topstar Agencies Pvt. Ltd Purva Sinthi 22 732
Topwell Sales Pvt. Ltd Purva Sinthi 22 732
Truthful Tradelikes Pvt. Ltd Purva Sinthi 22 732
Viewpoint Commotrade Pvt. Ltd | Purva Sinthi 22 732

Enclo:- As stated.

ition

&

1strict Magistrate

District Land & Land Reforms Officer
North 24 Parganas, Barasat

®




ANnexuse— R

leld visit report of inspection conducted by the Dept. Of Environment, GoWB on
3.06.2023 at Premises No. 100, Dumdum Road, PS - Dumdum.

/"

India (in the matter of Shri Nabendu Kumar Bandhopadhyay Vs Additional Chief Secretary &

\

|

|

I connection with Civil Appeal Diary No. 9637/2023 pending before the Supreme Court of
Others) field visit was conducted on 23.06.2023 at 12:00 noon at the above mentioned site.

|

|

\

The following persons were present during field visit:

Mr K Balamurugan, Chief Environment Officer, Dept. Of Environment.

Ms. Shama Parveen, ADM & DL and LRO, North 24 Parganas,

Ms Mrinmayee Biswas, Sub-Assistant Engineer, South Dumdum Municipality.
Mr Samit Dutta, Environmental Engineer, WBPCB

e

The following officials also accompanied the inspection team:
1. Ms. Pausali Mukherjee, Senior Law Officer, Dept. of Environment.
2. Dr. Rajarshi Chakraborty, Environment Officer, Environment Decpartment, GoWB
3. Mr. Tarak Nath Das, Technical Assistant, State Wetland Authority.
4. Mr. Pradip Kumar Giri, SRO-II, DL & LRO, North 24 Parganas.

Following persons represented the project proponent -
1. Mr. Manish Jhunjhunwala

The inspecting team conducted a field visit of the project site and made the following
observations :-

1. No waterbody was observed in the project site including Dag No. 732.

2. No permanent construction was observed. The land was vacant except for a small sjte '
office. An iron made structures was also observed.

3. Entire project site is secured by a boundary wall.

4. The representative from L&LR Dept. identified the location of Dag Ne. 732 within the
project site and produced a records of rights (RoR) showing that Dag No. 732 has airealv
been converted to ‘Bastu’, which is enclosed as Annexura - | From RoK it is seen that
Dag No. 732 consists of 1.5562 acre.

Photographs taken during field visit are enclosed.

The visit ended with thanks to all.

(K Balamurugan)
Member Secretary, SEIAA
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Government of West Bengal .

Office of the Block Land and Land Reforms Officer

|2

INFORMATION OF DAG i

[1509222] L

i

i

District: North 24 Parganas Block- Bérrackpore—z 3_'_'
Mouza-Purba Sinthee J.L. No. 222 Police Station- Dumdurn ,
Dag No. 732 Class- Homestead land Area of land-(A): 1.5562 L
0Old Dag No. 732 : i
Khatian Class Share Sharein  Particulars of Raiyat Remarks x
No. ' the '
area(A) L (

218¢ Homestead land 0.0232  0.0362 Admit Dealers Put. i
: - Ltd. on its behalf &
Director of self i

2187 Homestead land 0.0232 0.0362 Alternative '
Dealtrade Pvt. on its P

behalf Director of £

self L

2182  Homestead land 0.0232 0.0361  Ananta Dilcom. Pvt.
Ltd. on its behalf i

Director of 34, . {

N , Aucklznd Place ) Ef

21835 Homestead land 0.0232 0.0361 Annex Comotrade ,
Pvt. Ltd. on its -

behalf Director.of ‘

- self i

2197 Homestead land 0.0232 0.0382 Arohi Triup Pvt. Ltd. ; ;
on its dehalf

Director of Self [

2191 Homestead land 0.0232  0.0362 Sempal Merchants ! .
. Pvt. Ltd. on its &

behalf Director of L

Self ¢

2192 Homestead land 0.0232°  0.0362 Baviscon Vintrade
Pvt. Ltd. on its _
. behalf Director of
self
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. Government of West Bengal Annexuster-8
Land & Land Reforms Department ™
o , Land Policy Branch
LR Nabanna, 6% Floor, Shibpur,
. 325, Sarat Chatterjee Road, Howrah - 711 102

y 772 > 0

No. 523-LP/1A-07/14 Dated : 12.02.2020
MEMORANDUM

In large number of mouzas, the Record of Rights (RoR) have not been finally published
due to staff constraints and other reasons. As a result, the raiyats are facing difficulties for not
getting certified copies of final RoRs and other services. In order to expedite the preparation or
revision of the RoRs and to ensure better delivery of services to the raiyats like supply of the
certified copy of RoR, plot information, realization of land revenue, etc, the Governor is pleased
hereby to decide to amaigamate the Khanapuri Bujharat stage with the attestation stage and
place the mouza concerned directly into the Draft Publication stage as per section 51 of the West
Bengal Land Reforms Act, 1955 (West Bengal Act X of 1956), read with the 1st proviso to the
Schedule A of rule 22 of the West Bengal Land Reforms Rules, 1965, in respect of Purba Sinthi
mouza, in the district of North 24-Parganas as described in Annexure-I.

In the above mentioned mouza, the Khanapuri Bujharat stage shall be amalgamated with
the attestation stage and the same will be placed directly into draft publication stage. However,
the rule 24 of the WBLR Rules will be duly followed in the matter of completing the stage of
draft publication. A raiyat shall also have the opportunity of filing objections, if any, at this stage.
As soon as the draft publication stage is over, the office will be in a position to give services like
issuing of certified copy of RoR, plot information, etc.

Th\is/éier\will come into effect immediately.
Y
s \JD\C;”“ |

By order of the Governor,

Sd/-
Secretary to the
Government of West Bengal.

No. 523/1(4)-LP Dated:12.02.2020

Copy for information and taking necessary action to :-

1) DLR&S, West Bengal.
2) D.M. & Collector,North 24-Parganas.
\})/EDM & DL&LRO, North 24-Parganas.

i Dy f1—
4) //Afw’&/ﬁ——‘ \"t\ 5\1/(.0\;, /C\ﬂ(.""-yh’.,—-
b"”’\pﬂ wf AssistantSecretary to the

ﬁv\Y\\r _ Government of West Bengal.




51~

Block

PS5

] Barrackpore-Il |

Dumdum =

. o
ANNEXURE-|
Name of the Mouza | JLNo. k
~__PurbaSinthi 22 B
Sd/-

Secretary to the
Government of West Bengal.
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